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By Advocate: None.
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... Respondents.

ORP ERXO ra q  

BY H O N ^ E  MR. N.D. PAYAL. MEMBER fAV

Learned counsel for applicant in the restoration application seeks 

to withdraw it with liberty to approach the Tribunal by fresh OA. The 

application for restoration is therefore, dismissed with liberty to file 

fresh OA in accordance with law. No costs.
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